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(ii) NEED FOR IMMEDIATE SUPPLY OF
FOODGRAINS TO UTTAR PRADESH FOR
“FooD FOR WORK” PROGRAMME
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JULY 28, 1980

Rule 377 268

(iii) NEED FOR LEGISLATION TOQ TAKE
OVER AUROVILLE AS A NATIONAL
MEMORIAL OF SHRI AUROBINDO,

DR. KARAN SINGH (Udhampur):
Under Rule 377, 1 wish to raise the
following matter of public import-
ance:

Several years ago a remarkable
project entitled Auroville wag start-
ed by the Mother of Sri Aurobindo
Ashrama of Pondicherry, It wag en-
visaged as a new type qf spiritual
community where the entire life and
activity would revolve around the
integral spiritual quest. It included
a number of very interasting exper.-
mental activities in the field of agri-
culture, education and community
living, As long as the Mother was
alive the project continued to grow,
but after her death (he whole con-
cept has unfortunately become dis-
torted. Endless conflicts have Dbeen
raging between the Sri Aurobindo
Society, which claims exclusive own-
ership of this vast project, and the
‘Aurovillians’ who are living there.
Unsavoury incidents of violence have
also occurred, and thers have been
grave charges levelled by the two
parties against each other. Recently
there was again g clash over the
Matri Mandir which is supposed to
be the spiritual centre of Auroville.

A vast vproject like Aurovilie in-
volves extensive acquisition of land
in the State of Tamil Nadu and the
Union Territory of Pondicherry; nu-
meroug visa and passport problems
connecteq with the many foreigners
who are living in Auroville, and ex-
tensive developmental and adminis-
tive dimensions. Clearly all these are
far beyond the capacity of the Sri
Aurobindo Society to manage, parti-
cularly as the President of this So-
ciety has himself been accuseq of
numerous misdemeanours.

It is a tragedy that a magnificient
concept like Auroville, which has re-
ceived recognition from UNESCO
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should have become bogged down in
petty intrigues and administrative
bungling. I would urge that the
Government of India should imme-
diately move to take over Aurobille
as a national memorial of Sri Auro-
bindo and for this purpose bring a
Bill before the Parliament as early
as possible,

(iv) SUPPLY OF ESSENTIAL COMMODI-
TIES AT REASONABLE PRICES,
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(v) NEED TO RESUME RELIEF WORK IN
THE TRIBAL AREAS OF JHABUA RAT-
ALM, DHAR AND KHARGON DISTRICTS
MADHYA PRADESH, s
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(vi) NEED TOR IMMEDIATE SUPPLY OF
WHEAT FOR “FOOD FOR WORK” PRO.
GRAME IN RAJASTHAN,
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(vii) REPORTED VIOLATION OF THE COM-
PANIEs ACT, INDUSTRIAL DEVELOP-
MENT AND REGULATION) AcT,
FOREIGN EXCHANGE REGULATION
Act, ETC.,, BY FOREIGN COMPANIES

OPERATING IN INDIA,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Deputy-Speak-
er, Sir, it has been reported that offi-
cia] inspection has brought out that
branches and subsidiaries of Foreign
Companies operating in India are
violating with impunity the Compa-
nies Act, Industrial Development
Regulation Act (Licencing), Toreign
Exchange Regulation Act and MRTP.

The British companies numbering
319 some time ago were on top of
the list in this adventure. Although
the number hag come down because
of FERA compulsion, they have in-
creased the remittances considerab-
ly. Their assets are ~oing up by leans
and bounds. In 19078-74, the white
money value of their assets way



